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IN THE CENTRAL AL)MINITRATIVE TRmUNAL 
ERNAKUIAM BENCH 

O.A. 56/91 ,ioo 

EJATE OF DEC IS ION 12 • 7.91 

0 0• 	 Applicant 

/s J... Sigi11aP0 . I<OPL P?P. . .Advocate for applicant 
& A.Vo Rarnakrishna. Panicker 

..Tha Cirwa 	alacom. Comrnis4pn. 00 .Respondents 
New Delhi & oths 

• f'Iethei' oJe Nedumpara. tO' R.1.&20 •• 0 .AdvoCate for 
G. SasidharanChempazhaflthYil ?orR3 Respondents 
B. Raghunathan for R4 

C DRAM: 

The Hon'ble Shri N. V. IISHNAN, ADMINISTRATWE NEIVIBER 

& 	 I  

The Hon 'ble Shri N. DHARMADAN, JU)ICIL MEMBER 

• 	 1. Whether Reporters of local papers may be allowed 
to See the Judgment? 

To berereferred to the Reporter or not? 
	kA 

Whethe their Lordships wish to see the fair 
copy of the Judgment? 
To ibe circulated to all Benches of the Tribunal? h4 

JU]GEMENT 

MR, N. DHARMADAN, JTJDIC IAL MBMBER 

This case is heard along with O.A. 1058/90 

on consent of parties since the question of law, facts 

and reliefs prayed for in both cases are identical 

in nature. 

2. , 	We have considered the matter in detail in 

our judgment in O.A. 1058/90 and that decision need 

only be followed in this case and disposeof it with 
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same directions. Accordingly, we follow the judgment in 

O.A. 1058/90 in this case and dispose of the case with 

the following directions 

a) The impugned order, in so far as it transfers 

the applicant on promotion to TES Group-B from 

Kerala Circle to another Circle, is quashed. The 

Respondents will be at liberty to fillLthe vacancy 

so caused in the other Circle in any manner they 

like and in such an event, the applicant will not 

have any claim against that appointoc for 

seniority or other benefits 

b) The Respondents: are directdd to consider posting 

the applicant in a Group B post in Kerala Circle 

itself within a period of one year from the date 

of this order, 

c) In making such posting, the Respondents shall 

consider the case of the applicant along with 

other similarly placed persons who havealso 

filed similar applications as also 18 Group-B 

officers mentioned in Annexure-I to the 

Statement dated 29th May, 1991 filed by the 

Respondents, working outside Kerala who have 

requested for a transfer to Kerala Circle and 

consider their Posting in Kerala Circle on the 

same principles as havo been adopted in the 

Annexure...III orders 

S 

.. 
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postings of other Persons to TES Group-B posts 

in Kerala Circle may be considered after 

exhausting the posting of the applicants 

and others referred to in (c) supra; 

If the applicant does not get a posting on 

a Group B post in Kerala Circle on the above 

terms within one year from today, the 

promotion granted to him br Annexure-lIl 

prder will automatically stand cancelled 

on the expiry of one year frorn today and 

thereafter, his case for promotion will be 

considered along with others who are 

eligible to be considered for promotion to 

TES Group-B vacancies that may arise 

thereafter. 

3. 	The Original Application is disposed of with 

the above directions without anyorder as to costs. 

A copy of judgment in O.A. 1058/90 is enclosed for 

reference, 

(N DHARMiDN) 
JWICI1L MENBER 

Hill,  
(N. V. USHNAN) 
ALMIN ISTRAT WE ME ME ER 


